I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
CRL.M P. NO 13868 OF 2013

LN
CRIM NAL APPEAL NO. 401 OF 2012

RAGHU @ RAGHAVENDRA APPELLANT
VERSUS
STATE OF KARNATAKA RESPONDENT
ORDER
1. Learned counsel for the appellant, on instructions,

seeks perm ssion of this Court to withdraw the Cri m nal Appeal .

2. Per mi ssion sought for is granted.
3. The Crimnal Appeal is dismssed as w t hdrawn.
4, CRL. M P. No. 13868 of 2013 is disposed of accordingly.
....................... J.
(H. L. DATTU)
....................... J.
(DI PAK M SRA)
NEW DELHI ;

JULY 18, 2013
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